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L AD NIMTRATIVE TRISWAL n THE tL:.JA TRA 	~ Mj i  
G  IA'HATI 6EN'CH."13UWAHATI. UL 

URDERS  SHEET 

APPLICATION P. ~X. 

1A,pli.Jn S) 	M,5, t 

Respondait~(S) 

i14, O-PW-O\ Aivocit for the APPlicant: 

Adv,oq,,at1 

f,,o 

 r the Respondant: 

Notes 4 thli 	 Uate 	Order of the Tribunal j.e  Registry 
__4 

Issue -notice as to why the application shall 

not be koftim admitted* Returnable by 3 weeks* 
fit t, 	 Mr, 344arkart learned St. Rly. Standing counsel 

a'acepts notice on behalf of the respondents* 

List on 13/11/01 for admissios. Endeavour 

-same at the shall be made to dispos9d of the 
rw z 	admission stage* 

Member 	 Vice-thairman 

mb 
List on 4/12/01 to enable the 

Rlye counsel to obtain necessary instr- Wv of 
D uctions. 

AV- tn 044CY 

07~ 

mb 	

bar 	 Vice—Chairman 



®r2-- 

4.12.01 	Heard Mr#U.K.Nair, learne ~ couns el 

for the applicant and also Mr,S.Senqupta, 

learned Rlya-counsel for the respondents. 

Mr.SangUpta, learned Rly. counsel 

prays for time to obteiihn necessary 

- ~Instructions. Prayer is allowed. 

List on 10#1 .2002 to enable the 

R-ly. counsel to obtain necessary instruc- ,  
ti ons, 

1~ 1 Cs 
M emqer(j) 	 M emb sr(A) 

	

mb 	 - 

10.1,02 	List on 28#1*2002 to erfabla the 

respondents to obtain necessary instructi-

onso 

Member 	 Vi c e- Cha i rm an 

mb 
28 0 1*02 List on 26,2,2002 to enable the 

respondents - to obtain necessary instruct. 
ions. on the matter. 

Mr. S.Sarma, learned counsel for the 
respondents stated that the applicant may 
also report the respondent No.4 ~ bivisional 
Railway Manager (P),, North East'Frontier 

Railways, Lumding to enable the resp,ondenti 

to consider h-er case* Mro UoK.Goswami, 

learned counsel a,ppearing for the applicant 

stated that he would advised MrsoPratime 

Dey o ,  tz,  report The Uivisional Railway 

~ Manager(P), Lumdingo 

Member 	 Vice-Chairman 
mb 

	

-26,2,02 	W rit t e n statement has been filed by the 
Respondents. Pleadings are complet'e. The case 

may noe-- be listed for heari.n.g on 21.3.2002. 

The applicant may file rejoinder, if anywith. 

in ten days from today. 

Member 	 ties-Chairman 
mb 



Notes iof the Registry Date 

21 .3,02 

U--r 

I 

0.; 	No.-  402/2001 

Order _'~ f 	e 	n 

On the prayer' of learned counsel 

-plicant the case is adjournql-for the a* fI 

,ed.. List on 23.4,200,2 for hearing. 

LfA 

	

Member 	 Vice-Chai rman 
mb 

00I/ 

.,20.5.02 	
Heard learned counsel. for 

the parties. Hearing concluded. 
Judgment delivered in open 

1 	Court, kept in separate sheets. 
The application is allowed in 
terms of the order. No order as 
to costs. 

V, V. LA 
	

Ll_~~ 

Member 	 Vice-Chairman 

bb 

11 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

'G'LP7AHAT1 2-1:]N(jH- 

402 of 2001. ~ O.A./X.X. No. ~ . 	I 	. cgx 

DATE OF DECISJC)N20,52?092, ~ 

Smt.Pratima Dey 	 A P IPL' I C A ~"T S 

V 	A 'P"F;' T' 	f I i 	A P I I I 	,\T T Mr-U.K.Nair, U.K.Goswami & 	7,1 

1Y.k.Sharma. 

VERSTUS 

Union of India & others. 	 P P,.S 1D 

Mr-S-Sengupta 	 P11_)%T C _'C 7, '1'1, 

'PTTj TTO~T~ BLE MR JUSTICE D.N.CHOWDHURY, VICE CHATRM7.uT. 

Hj 	'BLE MR K. K. SHARMA, ADMINISTRATIVE MEMBER. 

'v~!-ieth~-_'r Rej~,ort,~:-,, rs of local papeh's maN.7 be,  aliowed to see 

the judc-fRent ? 

12, 	Tic be referred to the R.7porter or 7,1(--;t ? 
. f 

t 0  s a the f i~ 	 D 	of th',  their LoZdshJps~ v7i: 	 _,ir c ,  py 
4 

Judgm&nt ? 

-,, -ietL-1 	he Judgment- is to be circulated to the other 
i. 	 e,  r t 

ii i3enclae_, s 

judgurient delivered by E-io.n'ble Vice-Chairman. 

0 

Jw 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.402 of 2001. 

Date of Order 	This the 20th Day of May, 2002. 

THE HONIBLE MR JUSTICE D. N. CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR. K. K. SHARMA, ADMINISTRATIVE MEMBER. 

J 	Smt. Pratima Dey 
Wife of Panch Dey 
Resident of Sankardev Nagar 
Maligaon, Guwahati-781011. 	 Applicant. 

By Advocates Mr.U.K.Nair, U.K.Goswami & P.K.Sharma. 

- Versus - 

The Union of India 
Represented by the Secretary to the 
Government of India 
Ministry of Railway 
New Delhi-l. 

The General Manager 
North East Frontier Railway 
Maligaon, Guwahati-11. 

The General manager (P) 
N.F.Railway,. Maligaon 
Guwahati-11. 

The'Divi .sional Railway Manager (P) 
North East Frontier Railways 
Lumding, Dist:- Nagaon 

, As.sam. 	 . . . Respondents. 
By Mr.S.Sengupta, Railway counsel. 

0 R D E R 

CHOWDHURY  J.(V.C.): 

The matter pertains to the area of 

compassionate appointment in the following 

circumstances. 

The applicant was married to one PanchL~ Dey, 

who was working as Gangman under S.S.E.(P.Way)/GHY. Her 

husband is missing since.24.5.90. The applicantawaited 

Contd./2 
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for some time and thereafter lodged an FIR before the 

Officer-in-Charge, Panbazar P.S. Vide Panbazar P.S. GDE 

No.567 datedl2.8.91 -. T~he information was recorded and as 

per the certificate issued by the Officer-in-Charge of 

Panbazar P.S. dated 3.12.91 the employee could not be 

traced out after all efforts were made. In similar 

fashion the Officer-in-Charge issued another 

certificate dated 26.2.99 referring GDE No.567 dated 

12.8.91 and indicated that the husband of the applicant 

was not traced till the date of i,ssue of certificate. To 

overcome the situation that had arose when the sole bread earner of 
applications 

family was no where to be .  found, the applicant made /  before the 

authority for compassionate appointment. The applicant 

subsequently issued legal notice on the authority by 

communication dated 16.5.2001. the office of the 

Divisional Rly. Manager (P), N.F.Railway, Lumding 

intimated that the application of the applicant was 

received by the office on 21.5.99 without any age 

proof/school certificate. Subsequently the department 

received the affidavit submitted by the applicant on 

21.8.2000 indicating the date of birth as well as the 

qualifications. By the said communication it was also 

informed that the missing employee was an up-approved 

staff, direct appointment to such employee could not be 

given in the cases of approved staff unless the case 

was approved by the General Manager. By the said 

communication the applicant was asked to submit a 

Contd./3 
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I 	 certificate from the police. authority to the extent 

mentioned in Annexure-D as : 

"In order to examine the case for 
onward forwarding to GM(P)/MLG for 
obtaining GM's approval, Smt. Pratim 
Dey was asked to submit a certificate 
from the. police authority, if her 
husband is suspected to have committed 
fraud, suspect to have joined any 
terrorist organisation or suspected to 
have goneabroad or not, but the same 
is yet to be received from her. On 
receipt of the said certificate the 
case will be processed from obtaining 
GM's approval." 

Failingto get any appropriate remedy from the authority, 

the applicant moved this Tribunal . seeking for a 

direction for compassionate appointment. 

2. 	 The respondents have 	filed written 

statement. In the written statement the authority relied 

upon the communication dated 16.5-2001. The respondents 

in the written statement referred to the report of the 

officer-in-Charge of the Panbazar P.S. dated 3.12.2001 

indicating the husband of the applicant was missing from 

24.5.90. It was also indicated in the written statement 

I that on receipt of the application of the applicant 

dated 6.4.99 actions were taken by the General 

Manager(P), N.F.Railway by forwarding that to the 

D.R.M.(P)/N.F.Railway, Lumding on 21.5.99. Necessary 

staff was also deputed to enquire and submit necessary 

report in connection with the appointment matter on 

compassionate ground. After considering the reports 

submitted and the Railway Board's relevant circular 

No.E(NG),II/97-R.C-I/210 dated 26.7.98, the applicant 

was advised vide letter dated 14.5.2001 to obtain 

Contd./4 
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a certificate on the following points 

"if her missing husband is suspected 
to ' have committed fraud, or joined 
any terrorist organisation, or has 
gone abroad or not." 

It was also stated that the applicant did not submit any 

as desired 
certificates/documents by the Railway Board. The 

respondents in its written statement also stated that 

.the personal contribution made by the husband on P.F. of 

Rs.2499- was passed by the Accounts Officer on 22.1.93. 

The Gratuity Rs-496/- was released on 15.10.92 but the 

amount was adjusted against the Government dues 

recoverable from the husband of the applicant amounting 

to Rs.900/-. In the written statement the respondents 

also indicated that since the applicant was un-approved 

staff, direct,appointment to his wife could not be given 

as in this case of approved staff unless the case was 

approved by the General Manager. 

3. 	 We have heard Mr-U-K.Nair, learned counsel 

for the applicant and also Mr.S.Sengupta, learned 

Railway standing counsel for the respondents. 

Mr.Sengupta submitted that compassionate appointment is 

to be made in terms of policy guidelines approved by the 

Railway Board. In support of his contention the learned 

counsel for the respondents referred to the 

communication No. 586E/81/0(W)Pt. III dated 7.4.99 which 

enclosed the Railway Board letter dated 26.7.98 on the 

subject of compassionate appointment. As per the Railway 

Board circular a request to grant the benefit of 

compassionate appointment can be considered after a 

Contd../5 
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lapse of at least two years from the date from which the 

Railway employee was missing, provided that an FIR was 

lodged and the missing person was not traceable, and the 

competent authority feels that the case is genuine. As 

per the Circular the benefit would not be applicable in 

the following circumstances : 

"a) Who had less than two years to 
retire on the date f rom which he has 
been missing ; or, 

b) Who is suspected to have committed 
fraud, suspected to have joined any 
terrorist organisation or suspected to 
have gone abroad. 

c The above will also be applicable 
to 	the 	wards/widows 	of 	casual 
labourers (temporary status) who are 
found missing. The ,  other conditions 
contained 	in 	Board's 	letter 
No.E(NG)I1/96/RC-l/85 dated 17.10.97 

will however continue to apply in such 
cases." 

4. 	 From the materials produced it appears that 

the applicant's husband was a Casual Labourer with CPC 

status. The Railway Board Circular dated 26.7.98 is also 

applicable to the widow of a Casual Labourer (Temporary 

Status). Mr.S.Sengupta, learned Railway counsel for the 

respondents submitted that the husband of the applicant 

was not screened and therefore he was not as such 

eligible. We find it difficult to accept this contention 

of Mr.Sengupta to limit that the.benefit of compassionate 

appointment only to those labourers who are/were 

screened, screening is held only in case of any regular 

vacancy. Casual Labourer with CPC status is like an 

employee of temporary status. The dependents of such 

M 

Contd./6 
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persons are also eligible to get the benefit of 

compassionate appointment. In our view, the applicant's 

case squarely covers the Railway Board Circular dated 

26.7.98. As the widow of a Casual Labourer with CPC 

status the applicant is eligible for granting of 

temporary status. We also agree with the contention of 

Mr.U.K.Nair, learned counsel for t'ne applicant that it is 

not the job of the applicant to obtain a certificate from 

the police authority to the extent that her hus.band is 
I 

suspected to have committed fraud, suspected -to have 

joined any terrorist organisation. The entire 

responsibility of giving compassionate appointment is 

vested on the Railway authority. It is the Railway 

authority to examine and scrutinise as to whether the 

case of the applicant is bona fide or genuine. the wife 

of the missing husband cannot be expected to move around 

the Police Stations for obtaining such certificate. 

5. 	 Considering all aspects of the matter, we 

are of the opinion that ends of justice will be met, if a 

direction is issued. on the respondents to consider the 

application submitted by the applicant for app.Antment on 

compassionate ground in the light of the Railway Board 

Circular dated 26.7.98. Accordingly, the respondents are 

directed to consider the case of the applicant for 

compassionate appointment in the light of the aforesaid 

circular within a period of three months from the date of 

receipt of the order. It would'be open to the respondents 

Contd./7 
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to make an enquiry and thereafter to reach a decision 

with utmost expedition. The respondents are further 

directed that the exercise of consideration of 

compassionate appointment of the applicant should not 

brook further delay. It is expected that the Railway 

shall complete the exercise expeditiously a,nd preferably 

within three months from the receipt of the order. 

Subject to the .  observation. made, the 

application stands allowed. 

No order as to costs. 

1~ 

V-1 ~ ~- f 
ka&~ 

( K-K.SHARMA ) 
	

D.N.CHOWDHTJRY 
ADMINISTRATIVE MEMBER 

	
VICE CHATRMAN 
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AND 

41 The Union of 	india, represented 
by 	the 	Secretary to 	the 
Government of 	India. Ministry 
ol Railway, 	New Delhi-!, 

12. The General Manager, North-East 
Frontier 	Railway,, Maligaon, 
Guwahati-11. 

3. The 	General 	Manager (PYj 	NF 
Railway, 	Maligaon, 	Guwahati-11. 

4d 17 ~-je 	Divisional 	Railway Manager. 
North 	East Frontier 

Railways, 	Lumding, District- 
Nagaon, Assam. 

D E T*  A 	0 1:::. A  P  ID 	
,  k .EQLU N 

I 	PARTICULa[~ !j 	(IF 	T I - I El 

	

_ 	 -L 
T-P FL 	- 	~ I " ~ I P.. 	E.  

1- he 	instant application is directed 	against the 

letter 	bearing Memo 	No. E/227/Eng/Com(W) dated 

16-5.2001 	issued by Divisional Railway Manager AP), NF 

~ Railwayj 	Lumding; 

'THE CENTRAL ADMINISTRATIVE TRIBUNALrQUOHATI BENCH 
v 	GUNAHATI-i- 

0- 

(Application 	under 	Section 	19 of 	the 	Central 41 
Administration Tribunal Act, 	1985) 

4 01­of  
t7 

2101_ 

BETWEEPI 

Sm,ti Pratima Dey, 
wife of Panchu Dey, resident of 
Sankardev Nagar, Maligaon, 
Guwahati-781011. 
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The applicant declares that the subject matter in 

respect of which the application is made is within the 

juri sdiction of this Hon'ble Tribunal. 

The 	applicant 	further 	declares 	that 	the 

application is Within the limitation period prescribed 

under Section 21 of the Administrative Tribunals Act, 

4. FACTS 	 P E, . L 

4.1 	That the applicant is a citizen of India and as 

such she is entitled to all the rights and privileges 

as guaranteed under the Constitution of India and laws 

framed thereunder. 

4.2 	That 	the Appli,cant is 	aggrieved 	by 	the 

action/inaction an the part of the Respondent in not 

considered her case for compassionate appointment under 

the Respondents. The husband of the Applicant was 

working as Gangman under S.S.E.M.WayUGH''Y' and on 
e—  -- 	 — ------------- 

24 5 90 he has been missing. In this connection a FIR 

was lodge on 12.8.91 before the Panbazar Police Station 

and the Officer-in-charge, Panbazar P.S. issued a 

certificate stating therein that enquiry was conducted 

into the case, but inspite of all effort the missing 

person has not been traced out. Thereafter the 

Applicant made several representations to the 

Respondent authority stating the whole facts of the 

case and pr 
I 
 aying therein her case for appointment in 

any type of 1group Q' post in compassionate ground. But 

4M 
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inspite of repeated prayer of the Applicant, it was not 

reach the deaf ear of the Respondent authority. Hence 

the instant application. 

4.3 That the Applicant begs to state that an 12.8.91 

she lodged a FIR before the Panbazar Police Station 

stating therein about missing of her husband who was 

working as Gang man under SSE(P.Way)/GHY, NF Railways 

since 24.5.90, the last date of his - presence in office 

as per office attendance he was missing. The Panbazar 

Police Station on basis of the aforesaid FIR registered 

a case being GDE No. 567 dated 12.8.91 and starteJ 

investigation of the case. But nothing could be traced 

out after investigation. 

A copy of the certificate dated 3.12.91 & 26.2.99 

issued by the Officer-in-charge, Panbazar PS are 

annexed herewith as Ann.-', 

4.4 That the applicant begs to state that she intimated 

the Respondent authority about missing of her husband 

Panchu Dey. The Applicant made several representations 

before the Respondent authority for consider her prayer 

for compassionate appointment and to release all the 

amount entitle to her missing husband since he was an 

employee under the Respondents authority. But the 

Respondent authority did not look into the matter. 

4.5 That the applicant begs to state that,she is only 

the legally married wife of her missing husband PanchU 

Dey and hence she is entitled to all the benefits 

granted under law. Therefore she made a representation 

~ 01 1 
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on 29.8.2000 to the Respondent No. 2 praying therein 

for consider her case for appointment on compassionate 

ground in any Group W post under the Respondents. In 

the representation, it was also mentioned the 

difficulties she have to face in absence of her 

husband. On the other hand the Respondent authority 

kept silence and did not gave any answer. 

A copy of the representation dated 29.8.2000 is 

annexed herewith as AnnxqgEa-g. 

4.6 That the applicant begs to state that finding no 

other alternatives she approach to her lawyer and as 

per the advise of her lawyer a legal notice was given 

to the Respondents authority. In the legal notice it 

was clearly describe the whole case and to consider her 

case for appointment on compassionate ground under the 

Respondents authority. 

A copy of the legal notice dated 1.5.2001 is 

annexed as Ann-  
141 1 . .... . ........ 

4.7 That the applicant begs to state that pursuant to 

the legal notice dated 1.5.2001, the Respondent gave 

their reply vide letter bearing No. E/22`/- /ENQ/Comp.(W) 

dated 16.5.2001. In the reply, the Respondent authority 

stated their inability to consider the case of the 

Applicant and also stated that in the instant case 

S.M.'s special approval is required. 

A copy of the letter dated 16.5.2001 is annexed 

a-s (-~El n e-"'a  E2  !~ 

(P 

fy 
1. 



- 5 -- 

J~ 

4.8 That the applicant begs to state that she has made 

several correspondence with the Respondents authority 

and prayed for consider her case for appointment on 

compassionate ground. To this effect a certificate 

issued offic er-in-charge, Panbazar Police Station dated 

3.12.91 and 26.2.99 (Annexure-A cally) has already 

submitted before the Respondent authority. But the 

Respondent authority without going into the matter 

rushly issued the letter dated 16.5.2001. 

4.9 That the applicant belongings to the lower statruty'i 

of the society and after disappearance of her husband, 

she faced tremendous problems. Being a womin, she have 

to face financial as well as security problem as she 

has no issue from her marital life. Now she tried to 

maintain herself by doing household works in the house 

of others. She have to think about her daily bread as 

well as her own security. 

4.10 That the applicant submits that it has already 

been completed more than 10 years since the date of 

missing of her husband. As per certificates of the 

Officer-in-charge, Panbazar Police Station (Annexure- A 

Colly), after enquiring, it has not be traced out about 

the missing person. Knowi `ng fully about those enquiry, 

the Respondent authority declined to consider the case 

of the Applicant for consideration of the name of the 

.Applicant for compassionate appointment. 

4.11 That from mere perusal of the annexed documents 

I q~ 
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(i.e. Annexuqe-A to Annekure-D), it will be clear that 

Respondent authority unnecessarily delayed the matter 

settlement of the matter. The the Respondent a uthority 

ought have to consider the case of the Applicant for 

appointment on compassionate ground., 

4.12 That the applicant has got her vested rights to 

claim appointment in the compassionate ground and her 

missing 	husband 	being 	an 	employee 	under 	the 

Respondents, therefore her case for compassionate 

appointment ought to have consider by the Respondent 

authority in accordance with law. in the instant case 

as it was not given by the Respondent authority, the 

Applicant has a right to demand for if. 

4.13 That the applicant demanded justice and which is!.,,  

denied to her and having no other alternative, she has 

come under the protective hands of this Hon'ble,  

Tribunal, 

4.14 That the applicant files this application bonafide 

and to secure the ends of justice. 

S. PROUNDg.EUR,Rgk!gE,WllU,IE98L,ERQYIPIONE  . 

5.1 For that the action on the part of the Respondent 

authority in not consideration of the case of the 

Applicant for appointment on compassionate ground is 

illegal and arbitrary and hence necessary directions 

need be issued to them for settlement of the same 

within a fixed time period. 
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5.2 	For that 	the action on the part of 	the 

Respondents in not disposing the matter inspite of 

repeated prayer before the Respondents authority 

amounts to failure in administrative fair play. 

5.3 For that even after completion of almost 10 years 

of missing of her husband, the authority concerned did 

not tried to settle the matter, which has resulted 

unnecessary complication in her life. 

5.4 	For that the inaction on the part of 	the 

Respondent authority for settlement of her case towards 

appointment on compassionate ground under the 

Respondents authority is not at all tolerable under 

law. I 

5.5 	For that the inaction on the part of 	the 

Respondents authority to consider of case of the 

Applicant towards appointment on compassionate ground 

is not at all tenable on the part of the Respondents 

who is the largest employer of the country and a model 

employer. 

5.6 	For that the inaction on the part of 	the 

Respondents authority to given appointment to wife of a 

missing employer, is not maintainable taking into 

consideration various Rules/Regulation and Guidelines 

of the Respondents,. 

The 	applicants crave leave of this 	Hon'ble 

Tribunal to advance more grounds both legal as well as 

factual at the time of hearing of this case. 

1901 

:VUI ~ 
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6- 	 OF-E., 	 " 

The applicant declares that she has exhausted all 

the remedies available to her under the law and there 

is no alternative remedy available to her and the 

reliefs sought for, if granted, would be just, proper 

and adequate. 

	

7. 	MAT PRS h' — 	Wn : j..  I ANY 
QIUTR_gQURT 

.The applicants further declare that 	no other 

application, writ petition or suit in respect, of the 

subject matter of the instant application is filed 

before any other Court, Authority or any other Bench of 

the Han'ble Tribunal nor any such application, writ 

petition or suit is pending before any of them. 

LQ=.'~ EFIS...JEF -IGHT  E2E,  

Under the facts and circumstances stated above, 

the applicants pray that this application be admitted, 

records be called for and notice be issued to the 

respondents to show cause as to why the reliefs sought 

for in this application should not be granted and upon 

hearing the parties and on perusal of the records, be 

pleased to grant the following reliefs g 

8.1 To direct the respondents to appoint the 	Applicant 

in any Group D post on compassionate ground. 

8.2 To direct the Respondents authority to release all 

the amount entitle to her missing husband since he was 
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an employee under the Respondents authority. 

8.3 To cancel/set aside/quashed the impugned letter 

dated 16.5.2001 (Annexure—D) passed by the respondent 

No. 2 rejecting the prayer of the applicant. 

8.4 Cost of the application., 

8.5 Any other relief/reliefs to which the applicant is 

entitled to and as may be deemed fit and proper by the 

Hon'ble Tribunal. 

9 - MIMMARD9RABOYMEM 9  

Under the facts and circumstances of the case the 

applicantS 	pray for interim order directing 	the 

respondents to consider the case of the applicants. 

10. — ...... 

The application is filed through Advocate, 

I 

I.P.O. No. 
Date 
Payable at 	g Guwahati. 

12. L 	f:' 	'K 'I 	I r- g 

As stated in the index. 

4 

--W 



V  E-  R I F I C A "1" 	0 IN 
. ......... ...... 	 — .. . . .. . ...... 

Pr, ~..,,tirna Dey, :. -.,,ged abot-tt 35 yeao--:4, , wife 	c-) -f 

I 8te 1:1  cm ic.-.hu Dey, 	 cxf Sc-.-, n1-::aT-dev klagay., q  I'laligac."I .1 9  

CIC." [-!F'., T-, eb,./ 	 arid ve -i-ify 	t! a, 

I 	ari 	 a ri d ~pp.j.  i C:: , ri  t 	4 r-, 	-L I., j i n s t ai~ n t 	a p p 1. 	t 	ri 

c 0 rl v e 7*1 	rl 	w i T, h 	t I-i e f a c t i:.-, a n d 	c: j. r c u rn s t a n c e s 	o f 	t, h e 

	

I afn ccmpetent t-o verify tl-iisi c:,R ,-re aUld 	t h e 

i-..B ta t e m e n 1-1 ,.rs 	mi a d e 	i n 	p 	 1 +0 9, 	YX a V- aq  r a, p s 

4% 4 9 1.4 1, 4 10 TO Y'll 4 * 14 4N4 f lb 11, a r,  e 	-t T-  t..k E, 	t a, 	im y 
.. . . .. ............ ...... ......... . . ......... 

1.:: n w, 1. e d g e 	t h 	e fn a d e 	i 1 -) 	1:) a T' ."I Q Y-  ~R p )' -I s 

t.T'Lte t(--. my ir--,fc)T-a-,a-tJ.on dey ~ ivecl 
........ ... 	 . 	 . ... 	 ... 

-f rom 	r e c ci r,  d s a n d t I-i e r c-.~ s 	a r e fn y 	h Lt m b I e 	S U b rfli i.*:. li 0 I'l 5 

b e f o r,  e t hi j. s F1 o ri b I e -r T-  i b U ri a 

Arid 	I 	this verification ciri tl-iis the 2-1? 	t, ~i 

c.le-y,  of 

N 
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g.cl c 

This is to certify that, Smt. Pratima Dey w/o Pancht..t 

Dey a gang khalasi under PWT/Ghty residing at Sankardev 

Nagar, Maligaon reported to this PS an 12.8.91 that her 

husband Panchu Dey has been missing on 24.5.90. 

This refers GDE No. 567 dt. 12.8.91 of Panbazar PS. The 

employee has not been traced out after all efforts have been 

made. 

Sd/Illegible 

Officer IN-charge 
Pan Bazar Police Station 

Guwahati-l. 
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onagInLe - (.11 

jg_whom_j±_Mqy_S2Dc e PD .  

Sri Pratima Dey, S/OL Ganesh Dey of Sankardev Nagar,  

under Gulukbari PS has been missing since 24.5.90 as 

reported by her wife Pratima Rani Dey. This refers Panbazar 

FIS GDE" No. 567 dt. 12.8.91 

Enquiries were made in this regard but his whereabouts 

is not known and he is still untrace. 

Sd/Illegible 

Officer M-charge 
Pan Bazar Police Station 

Guwahati-I. 
26.02.99 

ke- 
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To, 

The Uvisional Railway m.~nager o  
hip, Oally6y, Lumding, 

Wedl Gawahatl the 290 Wgaut,2600! 

1 n aroup I Do 

ILMO S 1 At or 
COMP M DO 3-6-9) 

Wi. t h da respect a-'.14 

I like to a few lines before KOU fai your 

kin 	
~
AYMP;thetic Qnsidaration. That Si r y  

my WON pvchu Day W"O 108 Waysing as 

man updor SS, 1: (y 

12/8/91 ana hi S. 

Sir I hove appli Pd so r Mppul n two n t i n or, 
17" 

Post 04 	 Avou n d ou t till nqW  

11MV6 At MCA& anj OfToW. Tha t Si q 1 a" 

facing very difficulties du ri ng these hordbip, 

So I requ. eet your honour k joindly to look in to 

the myttpr and conal,der my case 1 shall be SVW 

grateful toy6u 

1A A'.  

Sure fai thfully :e4  

I
. 	. . . . . . . . . . . . . . ...... 

. 	. . . . . . . . . . . . . . . . . . . . . . . . . . . . 

T, 1 W 

A Wad 1QY  

-low 
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To, 
!-he Divisional 	Railway Manager 	(Personal)i 
NIF Railway, 	Lumding. 

Sub 	Legal 	Notice. 

Sir, 

Upon 	authority and as per 	instruction of my client Smt:i. 

Pratima 	Dey, 	wife 	of Panchu Dey at 	present 	resident 	of 

Sankardev 	Nagar, 	Maligaon, 	Guwahati-11, 	I 	give 	you 	this 

notice 	as follows 

That my client husband was working as Ganqman under S.S.E 

(P.Way)/Ghy 	and 	on 	12.8.91 he has been 	M11BOWNW. 	In 	this 

si  regard 	an 	FIR has been 	lodge before 	the 	Panbazar 	Police 

Station 	by 	my client. 	In 	this connection 	the 	officer-in--- 

charge 	of 	the 	Panbazar 	Police 	Station 	has 	issued 	a 

certificate stating 	that 	"Enquiries were made 	in 	this regard 

but 	inspite of all 	efforts the employ has not 	been 	traced 

out". 

That 	after 	waiting 	for a considerable 	time 	when 	the 

police 	authority also declared 	that on 	enquiry all 	efforts 

has been made but the husband of my client could not 	traced 

3ut, 	then my aforesaid client has preferred 	an 	applicatioi-i 

for appointment in any type of Group-D post on compassionate 

ground, being no other alternative to trace out her husband. 

That inspite of the aforesaid position the case of my 

~nc lient has not been considered till date th 3ugh she had made 

j 
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several representations to you stating the fact that she has 

no source of income and living alone facing very 

difficulties during these period after missing her husband. 

By now almost ten years have been passed since missing her 

husband, however no action have been taken from your end 

towards appointment of my client on compassionate grounK 

lYour such action/inaction has made you liable for adequate 

,
!,compensation, interest etc. to my client. 

In view of the above, I give you this notice on behalf 

of my aforesaid client upon authority and instruction making 

a demand to pass necessary orders towards compassionate 

~ appointment of my client within a month from the date of 

receipt of this notice. On your failure to comply with the 

demand made in this notice, my instruction will be to 

Unitiate appropriate legal proceeding against you. In such 

n eventuality, you will be solely responsible for the 

l
h*.'onsequence proceeding thereof. 

I hope and trust that there would be no such occasion 

or any further litigation, unnecessarily bringing you into 

the same and there would be a happy end to the entire 

"Pisode and the demand made in this notice would be 

fulfilled within the time limit fixed in this notice, 

0 
1 	Thanking you. 

Sincerely yours 

D.K. Sarmah 

 



lqo.E/227/MQ/C,OMP' 
	 Avis 

N.F *_  Ljly~e  L 
j or.. F.11 Rly, 

	

nf fi. ora  of t ho 	-(P 

Dato 	ro .05 ,. 2 00'1  

Dharmondra KroBarluah 
,lAd vocatot,.TotalioL(Lv.lmatij, Gwahttit 
.DiSIZ InmrUP.-Uga 	PIN  -,  291 0314- 

Sir, 

Sub 	Log ~a voti000:  

Ref Your lettor dated 01#05,200 1 * 
mot 

this is to ipfor-m you that 
In rosPonsc to the 	 liesing)Parobu Pratimp. Day Wo *hrl N 	 . ; the appliCation of " t 	 000ivod 

angman (CIV50) Under 
t.,-4 F p.Wt, 

Doy, Ex*G 	
y)/oj-jY was r 

ithout any ag 
b this office through .GM(P)/DIIZ ~ On 21#(),;1099 A 

proof/sohool -dortificatO of t-ho DPPIicIAiOV ~/ 
t  j, 	 -F- f id - fi -ation of the 3pplloar 	3  BI 1. ),111 p_ 	e? 

since quali - 	
U . 
	

-,~; hi z 
d avit declaring -her date of birth has I)P-Or subt-nitA&LA to 

Office On 12 101:0%1 2000 -4~ 1 
prjved staff *  di4w 

'WImj8si yjq empl oyee ww, ran un—eP As t, 
M" 	'to(' fii s wife  c an not bo giWn as.in

. the a=a 
rect woPoint'Ont 	loss  the caso  I s  approved by the 
cases of ap~rovod. slio n-if un 
General Martigor at his discreatiorat' 

order to examine the c ,,iso forw;V~ onward for ~,,-ardind 
V . 	 Smt" Pratim Dey- 

to - GI-11 1P)mTh,  for obtaining GMIs ,,,pprovalo 	0 -L 	
Athrrity 11 	 the p t lice 

was t~sked to' submit acortificatO from 
if her hu;Oand is suspecte to h ' 

ave committed fraud, susPOCt 
Y 	 uspectod to 

y torrori t' o rganisation cc s to have j oined an 	 recoivod have gone abroal 01tri not, 	t the samc* is Yet to bc 

frow her. on receipt of t o said certificate the 
i ni ng -M ,  s approval, pr ouossed from obtpAning 

41 	
f thfullY7 

r  0  
for Divisi.6nal Rai I 'AaY Yx a q g o r k T-) 

I..0 m d i pg 

e~ I ~ f- 

E29L PMW 

A~ 
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IN THE CENTRAL AlVIINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 	GUVkHATI 

IN TIM MATTER OF  *. 

0 -A - NO - 4 02 OF 2001 

Mrs. Pratima Dey 

- vs- 

1 Union of India 

The General ManaEer, 

N-F-Railway, Maligaon s, 

Guwahati-11. 

3. The General Manager (P)p 

N J. Railway, Maligaon, 

G awahat i -11 * 

ce 

4. The DivisionalRailway Manager,(P). 

V F. Railway I, Lumding, 

Dist. Nagaon s  Assam. 

- AND - 

IN THTE MATTER OF 

Show cause/written submission for 

and on behalf of the respondents. 

The answering respondent-, most respectfully 

beg to sheweth as under ; 

That j, the answering respondents have gone through 

the copy of the application filed by the applicant and have 

understood the contents tbereof 
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2. 	That s, save and except the statements of the 

applicant in this application which are specifically admitted 

herein below ',all other averments/allegations as made in the 

application are emphatically denied herewith. Further t  the 

statements of the applicant which are not borne on records 

are also denied herewith and the applicant is Put to stricteit 

proof thereof 

	

3* 	That, the application. is not maintainable under 9' 

law and fact of the case - 

Rr 

S_; ,  

	

4- 	That, the application is premature 	 &0 

In this connection it is to state that the apPli- ,  

cant iras requested underTMM(P)/L:umding 9 s letter No - E/227/ 

ENVComp(O dated 14-5-2 001 to obtain a certificate from the 

Police Authority on following points and submit the same to 

the of fice for further action S 

"If Sri Panchu Dey (missing ) Ex-Gangman (CL/CPC 

under S-S-E(P -way )/GHY is suspected to have committed to,)k&w, 

fraud., suspected to have joined- any terrorist organisation or 

suspected to'have gone abroad or not 

But instead of complying with. requirements as 

called for from her,, she has filed the present application 

before the Hon'ble Tribunalp when her claim has neither been 

admitted nor been rejected by the 'Railway Administration 

and was awaiting further investigation and decision on the 

matter. 

	

5* 	Thatp the applicant has got no valid cause of 

action and has also no right for filing the application. 

9 
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60 That, the application is barred under the law 

of limitation as well as under Section 21 of the, Central 

Administrative Tribunal Act, 1985- 

7. 	 That, the application is fit one to be dismissed 

4 

in. limine . 

8. 	 That y  with regard to averments at paragraphs 4*1, 

4.2 and 4.3 of the application it-is submitted that nothing are 

accepted as correct except those which are borne on records 

or are admitted hereunder - 

In this connection it is,to state that the report 

of -the Officer-in-Charge t  Panbazar Police Station/Guwahat'i-i 

dated 3.12.91 ov-19 	the husband of the applicant has been 

t  missing since 24 

, 

.90 	It is denied that the applicant made 

several representations to the Respondent authority as alleged. 

'Receipt of one application -dated 6.4-99 only addressed to the 

Chief Personnel Officer t  N.F.Railway Maligaon, is howeverp 

admitted and immediate action was taken by the General Manager 

CP YN-Fo Railusy s, Maligaon's Office on it by forwarding it 

to the D-R-H-(P)VN-F-Railway 9  Lumding's Office on 21 -5-99- 

Necessary Staff was also deputed by the:W.M(P)/Lumding 1 s 

Office to enquire and submit necessary report in connection 

with the appointment matter on compassionate ground., After 

considering the reports submitted and . the Railway Board"s 

relevant circular No. E(NGMI/97-R-C-1/210 dated 26.7-98 P  

the applicant was advised under _1IRM/P/Iumdings (i.e. Divisional 

Rail,way Manager (P AVIG )t s letter No -E/227/EN4/Comp(h7  ) dated 

14-5-2 001 to obtain a certificate from the Police authority 

on the folloviing points I. 
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"if her missing husband is suspected to have 

zation t  or has gone abroad or not". 

But the applicant has not yet submitted any cert i - 

ficate as desired by theRailway Administration. 

Thoto copies of the applicants letter dated 6-4-1999 

addressed to the CPOA-F- Railway t  report dated 24-6.1999.:- ,.-
~ 

submitted by the Chief Personnel Inspectorp Railuray Board " s 

circular letter dated 26.7-98 and ~MRM(P Auniding's letter 

dated 14-5-20 01 are annexed hereto as Annexures- 	11 9  IIL 

and IVrespectively for ready perusal. 

90 	 That, with regard to averments of the applicant 

at paragraph 4 -4. and 4 -5 of the application it is submitted 

that nothing are acceptedas correct `," - ) except those which 

are borne on records or are specifically admitted hereunder. 

It is denied that .  the respondents kept silence or did not 

look to the matter of representation of the applicant or did 

not release the dues of her missing husband etc * as alleged, 

In fact s, the following dues were paid to the applicant 

as Per entitlement in the case of a missing employee': 

a)v P J - (own contribution ) R s 2499/- passed 

under Divisional Accounts Of ficer/Lumdings 

No - 54 dated 12.1 -93P Co7No -5 LFS dated 

22-1-93- 

b 	Gratuity R s.496Z- was released or. 15-10-92 but 

the amount is adjusted against to the Govern -

ment duesrecoverable f~rom the husband of the 

applicant amounting to 'Rs- 90U01 -  while still 

TRs. 404/- is to be recovered. 
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That t  with regard to averments made at paragraph 

4.6 and 4.7 of the application it is submitted that nothing 

are accepted as correct except those which are borne on records, 

or are admitted hereunder 	It is quite incorrect that the 

respondent No-4 vide his letter dated 16-5-2001 did express Id 

his inability - Pather it %as made clear that the applicant 

did not submit the required certificate and informations etc. 

for which she was asked to submit ., so that the case could be 

examined for further processing and obtaining the General 

Manag -er I s approval, if found to be in order and as per laid 

rules. 

It is also to mention herein that the missine.-  

employee rendered a-bout 8 years 9 months service and as he 

was an unapproved staff direct appointment to his wife can-

not be given as in the case of approve-1 staff unless the case 

is approved by the 'General Manager at his di sere ~~
t ion,,.,) 

The same was also made clear in the 'Railway Administrations 

letter No E/227/EnQ/Com/W dated 16.5-2001 

CL Copy of which letter has been annexed as Annexare -D 

to the application. 

A copy of this letter dated 16 -5 -2 001 is however 

annexed hereto as Annexure - V for ready perusal 

Thatp the allegations/contention made at paragraphs 

4 *6,p 4 *9P 4 A 0, 4 ol 1 and 4 .12 of the application are not 

correct. 

It is submitted that the applicant without 

complying with the required in formation s/part icular s/document s 

rather, rushed before the Hon'ble Tribunal by filing the present 
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application It is submitted that the respondent acted as 

per guidelines given under the Railway Board"s letter dated 

26 .7-98 as mentioned in foregoing paragraphs of this written 

statement and the.1letter dated 14 -5 -3001 was written quite 

in conformity with the ifuideliaies given by the 'Railway *B o ar 
iF 

120 	That r  with regard to the averments made at parai z 

graph 4.13 and 4-14 it is submitted that the allegations/ 	'Z 

contentions of the applicant are not correct ard hence are de-nied 

herewith. It is denied that the applicant was denied Justice 

or that the application is bonafide one. 
. 	N 

M 

13- 	That #  in reply to the grounds given in paragraphs 

5 and 8 of the application it is submitted that is consideration 

of the facts and circumstances of the case and in view of what 

have been submitted , in the foregoing paragraphs of this written 

statement t  none of the grounds as mentioned at pxa paragraphs'5 

of the l application are sustainable and hence none of the 

grounds are accepted. For the sake of brevity, meticulous 

denial of each and every statements in the sub-paragraphs and 

repetition of replies have however been, avoided. 

It is emphatically denied that there had been any 

in-action on the part. of the respondents in disposing of the 

applicant's representation or the allegations made by the 

applicant are correct. Rather, the case will reveal that the 

epplica&-t,,~Z) is.to  blame hersilf as she has not been lending 

her helpLig hand by submitting the required particulars/ 

document s/information s as called for by the respondents so 

that the case may be examined properly and processed on merit 
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and a Proper decision can be taken 

14. 	That r  it is submitted that all the actions in 

the cane have been taken in conformity of rules and law on 

the subject and actions are 
~quite validp legal and proper. 

15* 	TJaatp the respondents crave leave of the Hon#ble 

Tribunal to permit them to file additional written statement, 

if found necessary, for ends of Justice 

16. 	That t  in the circumstances explained above the 

application. deserves to be dismissed with cost. 

*N> 

verification * & * * * # 6 0 0 0 0.. 
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V  3  R I  F  I  C A  T 1  0  N 

I V  Sri. 	 Son o f 

aged about ..5~6years now j~ 

working as /dx- 	
4-16W 

Railwayj,6-
~-, 	do kereby declare that whatever have 

been. stated at paragraphs 1 and 2 are true to my Imowledge 

and those made at paragraphs 8 v  9 and 10 are t=a based on 

records and informations as gathered from records which 

I believe to be true aA the rest are my humble submissions 

before the Honble Tribunal. 

V. 
~J 

for and on behalf of 
respondents. 

Sr. 	
'Vice 

t-54, IRTP 1;rT 
PJY,. Ltl-:.ding 
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TO 
Tho Chlof Porsonnot Of ficor(violf are) 
M * F* 
CawahAti -7610110 

Dn tod 

Sir 

Sub:- Prny ~r for appointment in tho Catogory of f, 
CL a a% - IV post on com poneonato ground duo 
to ia soing of my hus band S:7i Panchu Doy, 
GIng 	lalacht umior 	Pill/GHY from '24.5.90. 

With heavy 	1;ioartp I tog -to state 'that I appl ied "'i 
for 0oupejAsionate appbIntment 1~ Class IV post on the 
ground -statid above 'to DRM(P)/LMG oa 22,9,P4 along with 
Pollee Report.but my case was forwarded to your office 
wide Dr IMMM's le-ttor Ro.E;/227/C4/LMG/Comp. After that 

51. 12116  7, appIlid to yotir kmouj,  for consideratio.1 of my ()n 
Mag , I bave not kaurd anything from you. 

At this crl ~ ioal stage, I wotiLd also like to remind 
YOU# 410ng with fi, ~ hoto oopy the recint PD11ce Repoz

~.tlff 

A3 1  I am lnt(3 hand to manth oonditLon along with 
a 	children. So, I would like to requost 'your honour kindly 
to conaider my abo ,4,j nprointment with you'^ nnturni ipagnanicn-10 
to OnablG ire to suivive with .my childrea -Ind feel mo 
ObIlGed thereby. 

Thanking yo 

Yours faithfully, 

F,.T . 1'. 	Pr, 	n,, 	Doy) 
w/o.pinchu Doy, 

-i hnti. rx. G A nqmnn,0uw, 

Poo 
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N. F. Railwny 
An 11C xurd- 

E 1.1 OUI RY REPOT TO )3E S UD11- I TTE D BY T fE L Wl. /P T_ s 

IN C,0LINECTION WITH k)POlWTP['i4T ON C'0!-PASSIONM~ GROUND. 

rr 1 -g 	ow in g,  c rt ic ulo rc ns f urn i!6hc. 0. ~ e in ,  C ,:)nnc. ction with 

,-l)r) ,)intM-nt 0 f' pflv/s mt 
7d 

S 4_4i 	 r ~")ifc .  of 

X. 	 necr 

Unec t C I nc 	k*l /I V p (,.,3 t 0 )n. C ,."6 	e 	t c gx o 

rw I c,: ARTICUL.L,-R~j CA T IF' EX E ~ 'J,J, oy!~ '!:- 
Q 

Y) 
2, Lc- c,  i.gp a t 11 & of 1: ic c 

L~tc of birth 	go .  12 , 	0 tc. 0 f Opp t t :  — 7' 
Latc 	 -1-tion  

6, pL r joe of cy v  ic  C. 	n6c. i t. d ;  rc 
7e pc x i.)ic~ of *2c x v icc lcft it) c:jain t 

	

rc.  t i r c.  M-  1 	7 
on (I ccalc:_ ~ A- 

St-nte,  whet hc r 6,  ic 	0~ i c: I I y 
~llc ~'paC iatc,  d whilc JLI ,  s,~ vcic(z- : _~ 

cauc,~ ond n;, turc. ,  of dc-oth/ 
:...Ldiccily incapcciz-tcd 

4 	01-Ictlicr, bclong:2 to scl,:rr:- 
12 	1 .,  cr~ Cc of Trpdic,71ly Occotc- gorics st,-)ff:- 

(:,)tc-cor y for whdc h Cc- c Ic rc fit for 
clicrnotivc' Job 

'A]'- crqntiv'c- Post off~ r lk;c, onyt-
with pny on('. s c I c,  

q) L o,-. V 'o f c. mo 1 u m- t s t*  o w -,,.r e, s t hc 
p -,ly 	 - I and ojj(,wc-jcc : _ 
~ ,'hc t hr. r al tc rna tivc jol ~ :~ cccptc-(~ 
Cll) -)liQe for volujitary rctircM-, Ilt : . 

eatC of voluntary 1ctjxcj%:jjt j _ 
f) hctual peri-.,c: of qualiLing 

r viCC f :~ r `pq n s ion c, ry bc nc. f i t:2 

Cont6..2 
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"I L Y P-A Rr i C uL 	t~ s 6 r 	11 Y 	ill L OYC 

i i , wc 	i 	tbc- F o mil ~ 	mc rrbc- r1s 	c t ic~ a r 	LC 	-0 	ucn"t io na I w hc. t hc- r 
h1 qu-.11ifi,ca- 

I  C-  -'r) I -) YC,- 	It inn 	',or 
I 

not 
L 

2. 

7 

1C 

(FIT ,11a t he r r3rly 	m Gbc. r- nt -  t r; . 	mily 	~J. Y(. ady 	C rrployc d 	in thc Rly 
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I)y. CM 11N:3Q' .rx DUW4 

C,3 Z(  NFIWJIPNO 

in the caq ~ ,'%"5ub :_ cornpas ~q ionate. ap.~ (, 	 e of 
; irL  1~ 7tjjway e,!: .,doyeer 

	

COPY, of the Railljav .3.)ard, 	le ,,,ugr No *E(NG)II/97/RC-1 
"re j. h for rward d L W t 

?.10 dAte(i 26 ,, 7 ,o98  on tlic abo% 0":-'AtbJ0ct 	
f o 

your inf 0mLjt:Larj and jQ1 

for GL 	 oPU-,U 

rNG)II/9Y-RC-1 12-10. dt- 2-6-7.913.) 
opy of I Ra ilway Bd 	lettc- I' NO - -S U 

2 6 	o 

AS  a1Dt) ,,'e 

jn9'trL1Ctj-On9 contained in th 9 
A ftentio 	 ated 6*2-tC9-j2_4s5,,8`  & M :Lnir,.trr ',,3 letter No.B(TNG)13.i 	b-1 /251 d 
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Trw_nin~;: vide 	ij,  0*M9 dated 
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office. of tho' 
Di'visi or,al R*Iy* mulkarr(pj 

.7 t5o", 

2~j~'1 0  Dati - . Nl~ 
DhaMondra Xr*Sarkah 

G u vah at 1 9 rotaljoL(LalmaWt ,hdvo ato 	 . 10  
).  PIL P 

Sir, 

S ub -t Log ~l 110 ti 00  

Re 
I 
 f Your letter dated 01 *05 * 2 

aw .0 7 lv ~ 

he abovOi this is  to 
ipforal You that 

113 rosPousO to t 	ima Day W/o !.3hri - Wbsi n9)P  LAII312U  
the aPPlicatiOu Of  Sm t * Prat 	E(P ;Wayj/GHY Was rI)00iv0d 

Ex'Gangman (CL/epe) undor SS 
Doyg 	 -P)/14!Z .013 21*0509 ,.d,thout. an  Y F~90  

by this Offico through GI4( 
proof/school 'aortificatO 

of the application 

Since qualifi ,;atiOc Of 
the oPplicant is 1411,  aD af  f'd  -1-o thi z 

avit doclarin -her date of birth hns boon subc1itted d 	 .01"2000 off 
. 
Ico on 121 

/ P 
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oved staf 5  si 11  M  umploy" was ar!  

As 	 fije  wife  c an not.bo  giVOU as in t hO 2=1  
roct OPPointiont,te 	f Unless the case is aPprovod-by the cas e s  of 	p r o ve d, a it a'~ ap 
General Manager at his diScrGatiOv 

xcmi na  thu  cp~se f o 	onward forwarding 
,I 	rder to o 	 v r 	"' Pratim ,  Day - 

g GMIS f,.poro jl P  Smto 
- to'GIIK'e) ~Mn for obtainin tifioato irom tho Polico P.6thority, 

was r~sk;d to submi-, a cor to have committed fraud U 
t')Oot if hor4husband is suspected 'orgdriisation Cc -  8usPe0t!o8d sTo 

joined ml 	 reco to have 

	

	 y terrorist 	 j 13  yet to bo 	v" 'I 
abroai o2i-nOto but the same have 90n8 	lipt of the-raidlcurtifiOUO tho Ca!

~G All bo 
f ; oLu he r. a on roce t  ai n4 ng GH,  s approva~ - prouessOd from ob 

jours fa thfu"" 

f or Di vi si 6nai .  Re- 1'Way Nanz('rk 
N$FCHlYQj jumdi rg 


